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0.:NTRAL Al11INISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALL AHAB AO 

ORIGINAL APPLICATION NUPIBER 376 or 2002 

P'IONDAY, THIS 

HON' BLE MRS. 

Sunll Kumar Singh, 
s/o Bhola Singh, 
r/o Narain pur, 
P.O. Shivpur, 

THE 5th DAY or 

PIEERA OiHIBBER, rlEl-tBER(J) 

Oistr ict- Varanasi. • •• Applicant 

(By Advocate : Shri S.K. ptishra) 

V E R S U 5 ' 

1. Union of India through the Secretary, 
Ministry of finance, 
Central Board of Oirect r Taxes, 
Neu D:!lhi. 

2. The Chief Ina>me Tax Commissioner, Lucknow. 

3. The Dy. Commissioner, 
lnmme Tax, 
Varanasi. ••••• Respondents 

(By Advocate : Shri M.B. Singh -Absent) 

DR 0 E R - - - - -
Grievance of the applicant in this case is that 

he had been engaged as Casual Labour in Dune 1998 under 

Dy. Commissioner Income Tax, Varanasi. Since ~ he was 

made to the work ai typist a gainst the existing vacancy . 

bit was paid as casual labour. Since the othar colleagues 

namely Km .Asha Oas, Ashok Kumar and Virendra Sonakar were 

paid in the scale of pay of typist ·vld9 letter dated 

21 .1 O .1994 (Anne xure A-I), he also requeate d to be paid 

•.• 2/-
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~o.l. 
in scale of typi9t. The result was G9"21 e5 ;iQ 

IL 
disengag~ 

from service without giving any reason. Even t hough persons 

who uere engag~ as Casual labour namely Shri Om Prakash 

Singh, Akhilesh Kuma r Singh, Umesh £Sy, Raju and Shiv 

Kumar ~e re still continued as Casual Labour. He has 

further subm i tted that neither the strength was reduced nor 

establishment was abolished but he was dis-enga ge d/ ~imply 

because he had a sked fo r being paid in the scale of typist. 

Therefore, be i n ~ aggrieved he ga ve a representation on 

21.01.2000 followed by 08.03.2001 but till date the same h~ not 
1 

been rep~ by the respondents. Representations are filed 

a s Annexure A-2 and A-3 uith the D.A. 

2. I have heard the counse l for the a pplicant and perused 

the ple adings as well. 

3. This O.A. <Jds f i l .ed on 08.03.2002 but even after 

one year has passe d, no reply has been filed by the 

responde nts . It is a specific case of applicant that he had 

alre ady given representation to the respondents which are not 

betl\J C'jnsi <E re d or replied .. to by them. Therafore, this O.A. 

is bein9 disposed off by £ivin g a direction to the respondents 

to mnsidier his representation6and th is O.A. as well.> by 

considering the same as his representation and to dispose off 

the same by passi n g a reasoned aid speaking order within a 

period of 3 months from the date of receipt of a copy of this 

ord&tr u nder intima tion to the ~plicant. 

3. lJith the above direction, this o.A. is disposed off 

with no order as to costs. 

P'lember (J) 
)ti. • .. . . .. 
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